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Scheduled Castes people are exploited.
Not only the Scheduled Castes people
are exploited, but the concessions, the
assistance given by the Government to
the Scheduled Castes people is also
exploited. I can only assure the House
that the economic interests of the
Scheduled Castes will be taken care of
by the Govem-ment.

SHRI V. NARAYANASAMY : It
should be considered while framing the
rules.

THE VICE-CHAIRMAN (SHRI
JAGESH DESALI) : Now the question is

"That the Bill to prohibit benami
transactions and the right to recover
property held benami and for matters
connected there with or incidental
thereto, be taken into consideration.'

The motion was adopted

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Now, we shall take
up clause-by-clause consideration of
the Bill

Clauses 2 to a uyrc added to the

Clauses 1 the Enacting Formula and
the Title were added to the Bill.

SHRI B. SHANKARANAND : Sir
I move :

"That the Bill be passed."

The question was put and the motion
was adopted.

PREVENTION OF ILLICIT TRA-
FFIC IN NARCOTIC DRUGS AND
PSYCHOTROPIC SUBSTANCES
BILL. 1988

THE MINISTER OF STATE IN
THE DEPARTMENT OF REVENUE
IN THE MINISTRY OF FINANCE
(SHRI AJIT PANJA) :
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Sir, 1 seek the leave of the House to
move :

"That the Bill to provide for
detention in certain cases for the
purpose of preventing illicit traffic in
narcotic drugs and psychotropic
substances r.nd for matters connected
therewith, ss pased by the Lok Sabh
be taken into considerate n."

Sir, as the hon. Members arc awaro,
India has been facing the problem of
tismsit traffic in. illicit drugs whch has
been escalating in recent times. The
spill-over from such traffic has been
causing problems of abuse and 3-00
P.M, addiction rs cutnote. There

have been indications that this
trend has created an illicit demand for
drugs r.nd that this may lead to increased
diversion of opium from illicit growing
areas to opium poppy. Sir, the Govem-
ment being concerned with the
developing drug situation, have taken a
number of legislative, administrative
r.nd preventive measures which have
resulted in chocking tho transit traffic to
a ccn-.dcra.ble extent. However,
increased internal drug traffic, diversion
cf opium from growing areas and
attempts cf illicit manufacture 1 f drags
within. the country threaten to
undermine the effects of the counter
measures taken Further, drug tnffickcei,,
often succeed in obuvir.ng bail on miner
technical grounds enabling them to
continue their illicit activities,

Keeping in mind the magnitude
of the threat from drug trafficking
from 'he Golden Orescent region

composing Pakistan, Afghanistan
and Iran and the Golden Tiia.nglen
region comprisig Burma, thiala.nd
and Laos and having regard to the
internal situation, the Prime Minister
gave a 14-point directive on April,
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8, 1988 as a new initiative to combat
drug trafficking and drug abuse. The
Prime Minister also constituted a
Cabinet Sub-Committee under the
Home Minister to oversee and
coordinate  working of different
Ministries and steps taken to intensify
the fight against drug abuse and
trafficking. The Cabinet Subcommittee
felt the need for enactment of a
preventive detention law for drug
traffickers for supplementing deterrent
penal provisions of Narcotic Drugs and
Psychotropic Substances Act, 1985.
Accordingly, the Prevention of illicit
Traffic in Narcotic Drugs and
Psychotropic  Substances Ordinance,
1988 has been promulgated on 4-7-
1988.

Sir, the present Bill before the House
seeks to replace the Ordinance and by
and large contains the same provisions
as contained in the Ordinance.

Sir, a doubt may arise as to the
necessity of the new law when the
Conservation of Fc reign Exchange and
Prevention of Smuggling Aclivities Act,
1974 cemmenly known as COFEPOSA
Act, is alredy avilable. I may mention
that under the COFEPOSA Act, only
such persons as arc indulging in
smuggling can be covered. Unless it can
be proved that the activities of the
persons indulging in drug trafficking
constituted  smuggling  within  the
meaning of the expression in the
Customs Act, 1962, it is not possible to
use that Act aginst a large number of
traffickers. Further, it has also not, been
found appropriate  that situations
covering internal traffic should be
covered in an Act which covers matters
of international ramifications. It has,
therefore, been considered neecssary that
an additional legislation should be
framed for preventive detention,
covering all aspects of drug trafficking.
In the Bill, it is proposed to define drug
trafficking to incude cultivation,
production, manufacture, possession,
sale, purchase,
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transportation,  warehousing,  con
cealment, use or consumption, import
inter-State, export intestate, import into
India, export from India or transhipment
of narcotic drugs or psychotropic
substances,  financing  of  drug
trafficking, harburing of persons
engaged in drug trafficking, abetting or
conspiring in the furtherance or in
support of doing any of the aforesaid
acts.

n

Sir, as it was neecssary to take urgent
steps to check drug trafficking, it was
thought fit that the proposed law should
take immediate effect and should be
promulgated as an Ordinance. It was
also apprehend'd that the introduction of
legisla ion in Parliament in the normal
course and the normal time-lag involved
in making an enactment would alert the
drug traffickers, who might go under
ground and elude the enforcement
ageneies. In these circumstances, the
Prevention of illicit Traffic in Narcotic
Drugs and Psychotropic Substances Or-
dinance, 1988 was promulgated on 4-7-
1988.

Thc main provisions of the Bill are as
follows

(1) The officers specially empower!
d by the Central and State Government
shall be vested with the powers to issue
orders of detention of any person
(including a foreigner) with a view to
prevent him frcm engaging in illicit
traffic.

(2) The orders of detention issued for
a person invoking two or more grounds
shall be deemed to have been made
separtely on each such grounds so as to
prevent such orders from being rendered
invalid or inoperative merely because
one or some of the grounds is/are vague,
non-existent, not relevant not connected
or for any other reason whatsoever.
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(3) Suitable provisions have been

made for apprehension and deten-
tion of the absconders.

(4) Provisions have been made for
the constitution of Advisory Boards
by both the Central and State
Governments, as prescribed under
Article 22 of the Constitution of
India, to whom a reference in res-
pect of the detenu is required to be
made by the appropriate Government
within five weeks from the date of
detention.

(5) The Advisory Board is re-
quired to give its report indicating its
opinion specifically whether there
exists sufficient cause or otherwise
within eleven weeks from the date of
detention of the person concerned.

(6) Provision for detention of
persons for longer periods than three
months  without obtaining the
opinion of the Advisory Board in
area categorised as ‘'highly wvul-
nerable, to illicit traffic has been
made. Such areas have been defined
appropriately.

(7) The maximum period of
detention in such areas is for two
years and in areas other than those
categorised as highly vulnerable' to
illicit traffic is for a period of one
year.

(8) Provision also exists for
temporary release of persons de-
tained on furnishing, necessary bond
with sureties and observance of the
conditions specified in this
behalf.

>

Sir, the Ordinance which is pro-
posed to be repealed by this Bill has
already proved to be an effective tool
in fighting the drug problem. In
about six weeks time already 168
detention orders (including detention
ordres in respect of 19 foreigners)
have been issued and 144 persons
have been detained and
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of these 108 were against  persons
involved in internal traffic.

Sir, the fight against the drug
menace 1S a continuous one and
Government have been teking app-
ropriate steps to combat the illicit
traffic in drugs. The present liti-
gation, I am sure, would be another
important steps in this regard. I have
no doubt that this august House will
fully support Ilhe Governments'
efforts in this rection.

The question was proposed.

CHOWDHARY RAM SEWAK
(Uttar Pradesh) : Mr. Vice-Chair-
man, I rise to support the Prevention
of illicit Traffic in Narcotic Drugs
and Psychotropic Substances Bill,
1988. 1 congratulate the Government
and the honourable Minister for
having brought forward this very
essential  Bill.  Narcotic  and
psychotropic  and  psychotropic
subsjtances are substances other than
food which produce a change in the
physical and mental functions of a
person. The victims of narcotics and
drugs are lured into the drug habit,
under the temptation that it will
relieve tension and produce a feeling
of happiness, pleasure and wellbeing.
Once lured the victim becomes an
addict and soon reaches a state of
mind where the drug becomes his
necessity for maintaining his normal
sense of physical wellbeing. This
physical dependence leads to
psychological dependence and the
drug habit takes control of a person's
thoughts and emotions and all other
tactivi-ties. The addict develops an
intense craving for the drug. Every
dose produces an immediate bout of
satisfaction and an urge for more and
more higher doses and then starts the
downfall of the victim. It has been
established by experience that drug
addiction completely enslaves the
mind of the victim, destroys his will
power and the power to think in a
rational manner
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f the addicted person is not quickly
weaned away from the drugs, the
person dies within a period of six to
seven years of drug addiction. As the
House is very well aware, illicit
traffic in narcotic drugs is eating into
the vitals of our nation and is
destroying our youths. Schools,
colleges, offices, street corners, bus
stops and brothels serve as hunting
ground for the drug traffickers and
peddlars who pick their victims with
extreme cunning, generally
concentrating on the more
impressionable and  vulnerable
youths.

Sir, as the House is aware, nearly
three years ago, Parliament passed the
Narcotic Drugs and Psychotropic
Substances Act. This Act replaced the
antiquated Central laws, namely, the
Opium Act, 1957, and the Opium
Act, 1978, and the .Dangerous
Drugs Act, 1930, which hardly
checked the menace. After the 1985
Act, which has enhanced the
punishments, one comes across
glaring headlines in the newspapers
loudly shouting, "Kingpin drug mafia
arrested",  "Crores of  rupees
worth  heroin  seized", "Hashish
worth lakhs concealed in the truck",
"Farmhouse raided for drugs con-
cealed underground", etc., etc. These
are all big words. But the drug
menace has increased by leaps and
bounds. Most courts have acquitted
the kingpins and the Mafia leaders
During the last three years, more than
ten thousand raids were carried out,
drugs and narcotics worth crores
of rupees were seized and
prosecutions launched. But, do you
know, Sir, that according to the
recent figures given to this very
House by the honourable Minister of
State for Finance, only-900 cases led
to conviction. This does not even
come'to one per cent of the cases
apprehended. It is obvious that
something has gone wrong with the
prosecution. Perhaps the witnesses
were bought over; perhaps deliberate
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loopholes were left in the prosecu
ton; or perhaps the Act of 1985 was
not adequate to meet the needs of
the situation.

Sir, I am glod that the Govern-
ment has realised that the problem
has not been adequately tackled
and the loose ends have to be tied up
so that the menance is stamped out.
Only recently, on the 23rd
August, 1988, the honourable Mini-
ster, the present Minister of State for
Finance, Mr. Ajit Panja, informed
the Rajya Sabha that very soon a
new legislation would be placed
before  Parliament  which would
provide for more stringent measures
including imposition of death
penalties for drug smuggling and drug
trafficking. Sir, the Bill now before
Parliament may be treated as the first
instalment of a  comprehensive
legislation. It provides for the
detention of persons engaged in
illicit traffic in narcotic drugs and
psychotropic  substances. The Bill
recognises the existence of areas
where the drug Mafias engage them-
selves in illicit trafficking in drugs
and also refers to the serious hreat to
the health and welfare- of the
people and also the serious threat to
the national economy.

Sir, drug trafficking today is the
most powerful generator of black
money. The illicit traffic in drugs and
narcotics in India deals with some of
the source products like bhang,
opium and ganja, which arc grown
and produced in India as well as in
the neighbouring countries of Pakis-
tan, Afghanistan, the Chitral area of
North-West Pakistan, Nepal, etc., for
which India has become a distribution
centre as well as a transit zone. Other
narcotics and drugs like cocaine and
heroin enter India through the
countries of Golden Triangle and the
Golden Crescent. The major source
areas for heroin .are Thailand, Burma
and Cambodia (Campuchia) in the
East, and Pakistan and Afghanistan
in the West.
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The conduit of the East are Hong-
iCong, Singapore, Malaysia and Sri
Lanka. From the Western side, Nepal,
Chitral are the major supply centres.

The Narocotic traffic passes through
the Indo-Pakistan borders into three
Indian States, Rajasthan, Gujarat and
Punjab. The Nepal traffic passes
through U.P., Bihar and Sikkim. The
Punjab drug traffic passes through Delhi
while the Rajasthan and Gujarat Drug
traffic directly reaches Bombay which
has the advantage of a Sea Port as well
as Airport for further outward journey,
whether it is to Africa, Europe or
America. That explains how the largest
and more frequent detections have come
through Sahar Airport in Bombay and
the next largest in Delhi.

The danger of Drug addiction today
is bigger than any other danger which
our country has faced in the past. This is
because drug addiction destroyes our
youth and weakens our will for any
other achievements which make a
country great. Today we are strong
enough to meet the danger of any
foreign aggression which is apparent
from the fact that after 1971, none of
our enemies have dared to attack us.

We have successfully launched big
programmes to tackle the problems of
unemployment, poverty, illiteracy and
social development. Today we are
considered amongst the . 10 industrial
advanced countries of the world. We have
the largest pool of technical manpower in
the world. We are not only meeting our
own needs of qualified technicians but we
possess the largest pool of technical
manpower which we are in a position to
export to the rest of the world. This not
only contributes to the prosperity ofthe
other countries but also  brings
considerable glory to us and earns
valuable foreign exchange.
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However, we must warn ourselves that
if we fail to stamp out drug menace and
save our youth, all avenues of our
prosperity may get choked. Trafficking
in Drugs and Narcotics is a world
problem today and most countries of the
world are adopting numerous measures
to tackle the problem. The SAARC
countries of the Indian Sub-continent
have unitedly risen to tackle this
problem through coordinated prog-
rammes. Countries like Malaysia and
Indonesia have come out with stringent
measurds like death penalties to curb
the menance.

The global ramification of the
problem have been exercising the
United Nations and a world wide
movement has come up under the
auspices of the United Nations. How-
ever, the Drug Mafia is very powerful
and strong and very resourceful. This
Mafia has even dared to offer to some
of the countries under the Debt Trap
that their entire national debt would be
p?id by the Mafia in exchange for
freedom of drug traflic and peddling.
The high cost of some of the Narcotics
and Drugs in the international market is
mind-wobbling. What starts from
Afghanistan, Pakistn, India, Burma and
Thailand at the rate of a few rupees for
10 grams fetches more than one lakh in
the foreign market. And that also in
precious foreign exchange, whether it is
the dollar or the pound or the deuch-
mark. Even in India, the local peddling
of Drugs and Narcotics brings quick
money. Normally in India, Smack seels
in Delhi for anything between Rs. 30
and Rs. 70 per gram but Drug Addicts
undergoing Deaddiction at various
centres SU by voluntary organisations
like Association for Social Health in
India have confessed that they had
sometimes to pay Rs. 50 for just one
ciragette of smack which has less than
a quarter gram of smack in it.



293  Prevention of lllicit
and Psychotropic Sub- 294

A police official, explaining the
modus operandi, recently disclosed that
a retailer disposings his smack stock
through his agent normally charges Rs.
17,000/- to Rs. 18,000/-per kilogram
from the agent who buys between five to
ten kilograms in one transaction. Smaller
dealers in the city buy between 2 to 4
Kilograms from the retailers at around
Rs. 25,000/- per kilogram. These are
then converted into innocent looking
little packets of 5 to 10 grams for selling
to the public. In the city of Delhi alone,
according to  conservative  police
estimates, the daily consumption of’
smack alone is 10 to 20 kilogram.
Reportedly, the autorickshaw  drivers
and some police constables are the
largest number of smack addicts in the
capital, followed next by unemployed
youth and students. Often enough, the
young users take up to peddling to meet
their own needs for more money.

THE VICE-CHAIRMAN
(SHRI JAGESH DESAI); How
much more time will you take ?

CHOWDHARI RAM SEWAK;
Only two or three minutes more. As
we hr. .dy been promised, a
more stringent Bill is. like come

up before the Parliament. But the
question arises whether provision of
stringent punishment alone is the answer
to such a problem. Often enough, such
previsions  merely  decorate  the
enactments passed by the parliament and
make them look more flrce. I think it
would be necessary to set up special
curls for dealing with smugglers and
drug traffickers so that trials are not
prolonged and culprits are brought to
book as early as possible.

The Members of Parliament are
never given any feedback about how the
laws passed by them are implemented
and what problems have been faced in
their implementation.
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there should be a machinery in the
Parliament either by setting up of a
permanent  Parliamentary Com-mittee
or otherwise which should monitor the
implementation of laws which have a
tremendous bearing on social and
economical life of the country and on the
health of the society as a whole in such
matiers. | would request the
Government to initiate a proposal of
setting up a Parliamentary Committee to
monitor the implementation of such
important Acts dealing with crimes
organised by mafia which affect the well-
being of our youth and lead to
exploitation of the weaker sections.

With these remarks, Sir, I support
the Bill and congratulate the Minister
for bringing this Bill before the House.

SHRI VISHWA BANDHU
GUPTA (Delhi); Mr. Vice-Chairman Sir,
after the very schoaraly, detailed and
eloquent speech of my learned friend,
Chowdhary Ram  Sewak, there is very
little left to say in support of this very
nice and ccf-rage-nous Bill brought
before tho House by the Government.
Sir, Chowdhary Sahib has already said
that the problem in the country and in the
city of Delhi is a vey serious one. In
Delhi alone, there are over 100,000 young
people, boys and girls, who are addicted
to drugs. Sir, various methods have been
found and various efforts have been
made to try to curb this menace.
However, it has to be seen in the light
of its international character. The
countries  of the world who have been
most affected are perhaps the very rich
countries. But in their wake, they have
also taken the third-word countries like
India with them because these
countries are now being used as routes
to the rich countries of the world.
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[Shri Vishwa Bandhu Gupta] Sir, my
hon. friend has mentioned as also the
hon. Minister, about the Golden
Triangle and the Godl-den Crescent.
In earlier times we used to read in
history books about these routes
being used as silk routes for trade in
such nice things as foodstuffs,
condiments, etc. But, Sir, who these
routes have become routes of disease,
drugs and ultimately death. These
are the very routes which are being
used by different people now for
traffic in drugs and other materials
which are greatly injurious to health
and which sap the energy of the
nation. I think, the minimum that the
hon. Minister has suggested in terms
of a preventive detention for people
engaged in this criminal activity is
something which as to be considered
in the light of the damage they
do.'Therefore, Sir, there is no reason
why the Government should not take
preventive steps for detaining such
people. And also, Sir, there is a
provision in the Bill for Advisory
Boards. 1 think, that is what the
Minister has stated that there are
Boards to prevent Misuse in the case
of people who might be detained
unnecessarily in this regard.

[The Vice Chairman (Shri H.
Hanumanthappa) in the Chair]

Sir, I think, the problem of durgs
which has again and again been
debated in this House has to be
tackled on both the fronts. I don't
think that legislation alone is going to
solve the problem. Of course,
legislation and deterrent punishment
is of great help and is absolutely
necessary. But at the same time, a
geat thrust should be made on
education, education of the young
people, education of the people who
are engaged in this drug trafficking.
At the same time, Mr. Vice-
Chairman, Sir efforts should be made
to de-addict those people who have
already been hooked. There are
people who are willing to get out of
the habit but they cannot
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get out of that habit because they do
not have sufficient support from the
Government, from the hospitals,
from the social welfare organisations
and perhaps, as my friend has said,
even from the feed back from the
Members of Parliament.

Mr. Vice-Chairman, Sir, the drug
problem should be treated in the
same way as we are treating the
problem of say, family planning or
the core problems which are facing
the nation. Therefore, 1 am all
support for this Bill to see that
whatever stringent measures the
Government can think of, they can
go even further than this, and f hope
the hon. Minister will kindly keep
this in mind that a single child from
the family having taken to drugs
becomes a great menance and be-
comes a tragedy for the family and
the nation. Therefore, Sir, I request
the hon. Minister to take very strin-
gent measures, even further measure
if necessary.

With these remarks. Sir, 1 support
the Bill.

SHRI JAGESH DESAI
(Maharashtra) : Mr. Chairman, Sir, |
welcome this Bill. I am not going to
make a very long speech. But I want
to bring to the notice of the hon.
Minister one point regarding the
reward scheme. Sir, once 1 was
travelling in a train and coming
from Bombay. And one of the top
most officials of the Customs was
with me in the train. And my nature
being such, I wanted to know what
is happening in his Department, how
were the things going on. And when
I discussed with him regarding the
reward scheme, he told me that our
officers are prepared to risk their
lives in catching the smugglers who
bring gold and other contraband
goods, but they are not prepared, or
they are not given that incentive to
catch the smugglers of drugs. I
asked why? Once I was here in
Delhi in the Vigyan Bhavan when
the prize
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distribution ceremony was going
on to reward the customs and excise
officers and other. 1 was so glad that
these officers, even topmost
officers and lower officers, they
risk their lives in order to,check
smuggling and catch, hold of
smugglers, and to get at them they
have -to risk -their lives. When 1
asked him why they are not.prepared
to catch the smugglers of these drugs
and others, he said, we do not have
enough testing laboratories because if
the reward is to' be given- then
testing is to- be done for that pur-
pose and on that basis the amount is
fixed and then they are given the
reward. Sir, testing takes one or two
years. I would like to know from the
hon.

how marry samples
of these drugs were given for testing
in the last one or two years after you
started the reward scheme. I
think the reward scheme was started
onlyion that day. I am very happy
to say that it was done at my
instance. The Minister agreed and
ihe reward scheme was announced
for drugs. But now I would like to
know from the hon. Mmister how
many samples of such drugs were
given for testing how many of them
have been tested, what time has been
taken:and how many people who have
caught these smugglers, have been
rewarded. I feel that we must have
more testing laboratories

for this purpose and we should see
that wherever eligible tire officers
get the rewards and incentives other-
wise they like to cath only smugglers
of gold and other things. That is
why, Sir, 1 took the opportunity to
bring this to the notice of the
Minister so that something can b.e
done. Those who want to work for
that purpose also should be given
incentive. Then only your whole
Act and all the measures which you
are contemplating, will succeed.
Otherwise, whatever youdo will
not succeed. Thank you.
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SHRI GHULAM RASOOL
MATTO (Jammu and Kashmir) : Mr.
Vice-Chairman, Sir, we passed the
Narcotic Drugs and Psychotropic
Substances Act in 1985 and I remember
I took part in the discussion on the Bill.
Since this legislation was enacted for
giving teeth to the administration for
implementing the provisions of the Act,
I find that the trafficking in drugs has
increased and not decreased. During the
last two years, there has been a
tremendous increase in the number of
seizures as well as the quantum and
drug trafficking has also increased
throughout the country. Why s it so? I
would like to pose this {uestion to the
hon. Minister. Is t that there are certain
lacunae in
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I the Act itself? Is it that in regard to the
implemen tation of the Act, there are
certain elements who have a vested
interest and who do not want the
implementation of the Act in its letter
and spirit? Or is it that we are lacking
somewhere? I would expect the hon.
Minister to enlighten me as to why this
drug trafficking has increased tremen-
dously.

This Bill the Prevention of  Illicit
Traffic in  Narcotic Drugs and
Psychotropic Substances Bill, provides
for detention of those who in the eyes of
the Government are indulging in such
acts. 1 wish the Minister had come
forward with more stringent
punishment than mere incarceration, In
these days, incarceration is not a
deterrent. I remember certain friends
like Chowdhry Ram Sevak or Ram
Chand Vital and others telling us. Before
1947, when they used to go to jail they
would get food (a little rice or one or two
chapaties) in ordinary utensils made of
unpolished ordinary iron plates and some
dal which was mere water and nothing
else.  But today, a prisoner under
detention gets wonderful food. He also
gets other amenities plus radio and
television. Not only that. When they
are detained, they come with a certificate
from the Government that they are of a
higher social status, that they pay income-
tax and all that and thus get super-
class treatment. They enjoy their stay in
Jail. T would demand that till such time
as more stringent punishment is provided
Tor through Ilegislation for such
offenders, the Government should see to

it  that those who arc arrested under
the  Prevention of Illicit Traffic in
Narcotic Drugs and  Psychotropic

Substances Act, arc not given any
such amenities in jails. The Jail Manual

is there. No seprate law is
needed. The Jail Manual can
provide that those  who are

detained under this Act, will be kept in
the same type of cells where other
criminals are kept and that they will be
givea
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not more than Rs. 2 or 3 per day for
food and other things. Then alone
these people will understand that
there is something in this Act.

The other point on which I woud
like the hon. Minister to enlighten
me is, there are a number of
reports—the Minister can elucidate
—that the goods which are caught
or seized by the Government go
back to the market. I had asked this
question about a year and a half
back in this House and I was told
that so far as the seized opium was
concerned it, was sent to some labo-
ratory where mor'phine and such
other medicines are manufactured,
but the seized charas hashis, co-
caine, brown sugar and heroin were
being destroyed. This is what was
stated in reply to my question, but
Mr. Minister, I have reason to be-
lieve that those articles which are
sought to be destroyed after a parti-
cular period of time they come back
in the market and in their place
something else is. destroyed. This
type of recycling is taking place. I
would request the hon. Minister to
tell us what stringent measures he
proposes to take for such a thing not
to happen and what he prop oses to
do in such cases.

I will come to my last observa-
tion. I know you are trying to ring
the bell. My last point is with re-
gard to punishment. I had put a
supplementary to my Starred Ques-
tion. On that day I had brought a
copy of the original Act also. Under
~this Narcotics Act, there is no pro-
vision which provides for less than
ten years' imprisonment for any
offence. Even the original Act pro-
vided for ten pe rs' punishment., I
had asked the Minister as to how
many people had been arrested and
convicted under this Act. The reply
was jn the negative. It was said that
in one case, the proceedings are
pending, in another case something
1s happening, police is looking into
it, but in no case imprisonment has

stances Bill, 1938

been awarded. I would ask the hon.

Minister to give us figures as to how

many convictions have been made

and how many people have been

kﬂed under the provisions of this
ct.

With these observations, I com-
mend the Bill and I request the hon.
Mmister to come forward with a
stringent measure not in a too distant
future.
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PROF. (MRS)) ASIMA
CHATTERIJEE (Nominated) : Mr
Vice-Chairman; Sir, I would like to
think you for gi ving me this
opportunity to speak ou the Preven-
tion of Traffic in Narcotic Drugs
and Psychotropic Substances Bill,
1988. This is a very important Bill
and I support it. I must con gra-
tulate the Minister for presenting
this Bill before us.

Morphine, the pain killer, is one
of the major constituents of opium
poppy plants which are used as
narcotic drugs. It is analgesic and
many psychotropic substances like
cocaine etc. find extensive use in
medicine. Cocaine, ganja, charas,
psilocybin and mescaline and their
allied compounds have medicinal
properties. They are euphoric but
hallucinogenic, thereby causing in
jurious effect on the human systems
particularly on the brain and mind'
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Unfortunately, our younger people
have a great fascination for these drugs
and they are consuming these in recent
yea rs in large, quantities and
ultimately they become drug addict:
This is dengerous because these drugs,
as already mentioned, effect the brain
and the central nervous system and
ultimately it becomes fetal.

This menace is growing all over the
world and India is also involved n drug
abuse. A large number of people have
already started the business of these
drugs and drug tra flicking has
enormously increased. As mentioned
b\ one of my hon. colleagues, out
country is being used as an entry point
through bolder areas and coastlines
and subsequent transportation to
different parts of the country and also
for export to different countries. A few
days back, a news item appeared Ln'
the Times of India that large quantities
of croin are being produced in Burma
and smuggled into India through the
Indo-Burma border. H has been clearly
stated and explainad in clause 10 about
'the area highly vulnerable to such
traffic" with explanations and for
preventing  the  trafficking, of
psychotropic and narcotic drugs, this
piece of legislation has been brought.
But there are several lacunae in it
which I would like to point oat later.
However the Govarnment must be
congratulated, and particularly the
Prime Minister who has taken the
initiative in launching the 14-poim
programme in order to stop this crime.
The Ordinance in this regard was
promulgated on 4th May 1988 and this
Bill would replace the Ordinance, It
has been gratifying to note that in the
Bill it has been categorically stated
that narcotic and psychotropic drugs
which would be seized would be
immediately destroyed befor e they
reach the market. Since April 15
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to July 4, 1988 when tbis Ordinance
was promulgated, the drug could be
controlled to a great extent and during
this period 6.9 tonnes of hashish and
ganja, 1,238 tonnes of heroin, one
tonne of methocoline and 1.28 million
tablets of this powder have been
destroyed.

Tbis Ball will certainly stop drug
trafficking and this would, stop the
drug abuse by labourers and our
younger people including school,
college and university students.
Otherwise, if this enactment is not
properly inplemented, I am sure the
nation will be ruined.

Jn the Bill there is provision for
deterrent penalty for those who would
be involved in illicit traffic in narcotic
drugs and psychotropic. J would like
to ask a few questions and raise
several points not clea.rly mentioned
in this Bill.

First of all, lozenges, toffees and
brown sugar are available in the
market. Perhsps the Minister is aware
that in oty functions brown sugar is
usfid and offered to tht Goddess. Now,
many edible items besides these are
mixed with narcotic and psychotropic
drugs. So, how can you take measures
againsl this menace'? Secondly, how to
control illegal plantation of opium
poppy and cocaine-producing plants
the Latin name of which is
Erylhoxylon coca—and Cannabis
saliva producing hashish, ganja and
charas ? Cannabis saliva nrodtices not
only ganja and charas but also some
narcotic drugs and if someone starts
cultivaion in his farmland or in his
garden or in the premises of his dwell-
ing place, what steps would the
Government take '? Thirdly if the
active ingredients are extracted from
these plants and prepared in pure state,
with the help of a chemist and mixed
in small doses with vitamins or
medienes and sold-if the drug
traffickers are really determined to
commit this crime-then what ma-
chinery has the Government evolved
for detecting such adulteration? I
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think this crime is ndeed heinous.
To mike th; people alert against this
malpractice and crime and to create
a nation-wide awareness, it iS necess
ary to educate the masses through
mass media, namely radio, TV and
S0 on. <

In this connection I would like to
mention that it has already been
explained hy the honourable Minister
that the COFEPOSA Act was enacted,
but this Act deals with smugglers only,
that is, those who are either importing
or exporting these drugs. But. for those
who are operating between the States or
between the Union territories or
operating internally by selling or
manufacturing these drugs, this Act was
not sufficient. Th"t is why this piece of
legislation has become necessary and
has been placed before Us for consi-
deration. This legislation would take
care of the welfare of the society and
the nation if it is implemented
effectively.

Sir, I feel that workshops in this
regard should be held frequently in
urban, semi-urban and rural areas in
order to create awareness amongst the
masses, most of them are stiil, I would
say, not literate, and they must be
made conversant with the grave
consequences of the menace caused by
narcotic drugs and psychotropic
substances.

With these words. Sir, I support
the Bill, Thank you.

4.00 P.M.

SHRI SANTOSH BAGRODIA
(Rajasthan) : Mr. Vice Chairman, Sir, I
thank you very much for giving me
this opportunity to support and speak
on this Prevention of Illicit Traffic in
Narcotic Drugs and Psychotropic
Substances Bill, 1988.

I will not take a very long time, Sir,
because most of the points have been
covered by my colleagues. The only
one point which I want to make very
forcefully is that since the drugs are
readily svailable all over,
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it is actually polluting the health of the
country to the extent that even in
schools and colleges drug traffickers are
supplying drugs. and our childr en are
getting addicted. I know a number of
examples of different schools where
they min it in ice-creams, in
sandwiches. In this process, the poor
children become addicted slowly. T
want the Government to take a very
serious note of this to ensure that our
children from the age of five or six or
eight or ten onwards do not get spoiled
by getting addicted. Against those
people who are involved in it, no
penalty including death will be too
high, Sir.

Thank you very much once more,
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SHRI DHARANIDHAR BASU-
MATARI (Assam): I have been
excited and incited to speak on this
Bill while supporting it. A Bill of this
kind should have been brought long
before. During the Independence
struggle Mahatma  Gandhi wanted
prohibition of Ganja opium and wine.
While I was a student, I was very much
ashamed of my community because
they were very much addicted to
drinking wine. Our community could
not raise its head because of addiction to
opium and wine. When Mahatma
Gandhi visited our place in 1926, he held
a meeting there. Only then people
came to know that taking of opium and
drinking, of wine is very poison-pus. We
students took up a vow to break all
utensils of preparing wine which we call
'joe' in our language. You will be
surprised to know that there is no 'joe' in
our area now. Nobody prepare wine.

I may tell you I am very happy
when I see the young Minister. I feel
excited. We should have Ministers like
him.

The Bill, which was long overdue,
alone could not achieve its objective.
There should be some social work in
favour of it also. It cannot be done only
by administration, by law or by police.
Unless the social workers are involved in
it you cannot prohibit these things by
law alone. I have got experience of it. In
Assam we broke thousands and
thousands of utensiles in the name of
Mahatma Gandhi. And now if you visit
my tribal area you-will not find even a
single household and people do not
prepare these thing.

Many hon. Members including lady
Members have taken part in the debate
on this Bill. T would only request the
Minister to be very serious about this
matter. This is a very important Bill. It
should be implemented in all
seriousness. Merely by passing the Bill,
you cannot do anything. Our
Government has brought
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two things, one is this Bill and a few
minutes back the Benam
Transactions (Prohibition).Bill. The Bills
are very important for th development
of the country. [ am very sorry to say that
our country has  been exploite d by so
many outsiders who have pushed us back
and pushed us down. Mr. Vice Chairman,
Sir, you are a Scheduled Caste and I am
also a Scheduled Tribe and it spite of all
these facilities we do not take advantage
of these things. While supporting this Bill
heartily, I request the young Minister to
see that this bill is implemented success-
fully.

SHRI M. PALANIYANDI:

I welcome this Bill. But after the
Ordinance was issued, I want to know
about the number of persons detained
throughout the country. You should to
publicise their names because they are
looked 'upon as big people in the
society.

SHRI AJIT PANJA: Mr! Vice
Chairman, Sir, I am grateful to this
House of Elders for taking so much
active interest and giving valuable
suggestions all of which were
examined.The debate mainly, as I find,
are in two parts. One is under peventive
detention what deterrent measures we
have taken since the promulgation of the
Ordinance and what is to be done in
future. The second part very rightly
emphasised the educative portion,
persons who have already become
addicts and what we are going to do
about them and also for counselling
them so that they may not fall prey to
such dreadful drugs.

Sir, it has been said by some
Members that since the Narcotic Drugs
and. Psychotropic Substances Act, 1985
came into operation, there has been
little action. But from the records, it
appears that it is not so. I can give some
figures straightway. In 1987,1 find that
the persons arrested under this Act
alone besides COFEPOSA were
1894 and in



315  Prevention of Illicit
Traffic in Narcotic Drugs

[Shri Dharanidhar Basumatari] 1988
up' to the end of June, it is 645.
Foreigners arrested in 1987, 208, and up
the end of June, 1988, 40. Persons
prosecuted in 1987 were 4503 and
persons prosecuted up to end of June,
1988, J 060. So far in the prosecutions,
convictions obtained in 1987 were 247
and up to the end of June, 1988, 134. So
far as conviction and acquittals are
concerned, they are not in our hands.
We produce as much evidence as
possible and obtain and give it to the
court. In our country there is an
independent judiciary. We produce it
before the court with sifficient evidence
necessary and we obtain conviction. If
there has been any acquittal where we
find that an appeal should be made, we
do prefer an appeal according to opinion
obtained from the legal experts.

Sir, a point was made about the
speedy disposal of cases because we
also found that many of the cases which
are of very urgent nature got delayed
because the judges are busy with some
other cases. In fact, all the States have
been asked to set up special courts,
specially, for these narcotic offenders so
that their cases are disposed of quickly
and the prosecution as well as the
accused can know as to what is the fate
of the case and I am sure, Sir, that soon
the States will react and these special
courts will be set up.

Sir, so far as monitoring and
implementation is concerned, it has
been suggested by Mr. Choudhary that
let there be a Parliamentary Committee
to monitor the provisions of various
important Acts. In the meantime, the
Prime Minister ,has appointed a high
powered Cabinet Sub-Committee, under
the chairmanship of the Home Minister.
The purpose is two-fold. One is to
corrdi-dinate with various functionaries
of the Government. In the Cabinet Sub-
Committee, the Minister of State for
Home has been taken as a Member. The
Revenue Minister is also a
Member of  the
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Cabinet Sub-Committee. The Wel
fare Minister, the Health Minister
and the Minister Sf Information
and Broadcasting are also Members
of the Cabinet Sub-Committee.
Therefore, coordination is established
and that is the reason, since that

Cabinet Sub-Committee came
into being,  the functions
have gone up and we are

monitoring them. Besides this, at the
officer's level, the Narcotics Control
Bureau has been set up which is
having cells in different States and
regions.  They are also monitoring
details of whatever is happening and
what action is being taken and
information from wherever it is being
obtained against the persons alleged, is
also being monitored. The disposal of
cases 1s being monitored. What
necessary infrastructure is t0  be made,
that is also being monitored. There
is no difficulty for monitoring the
various functions of these Acts. Sir, Mr.
Gupta emphasised on education and de-
addiction. The Government is fully
aware of this and I might give certain
facts so that this House may come to
know what steps are being taken.
Besides using various methods
through our mass media, there are
certain duties of the Government, to be
performed in respect of those who have
become addicts. Sir, as it is
internationally recognised and as you
know, the international organisations are
also taking note of it. The SAARC
organisation also took note of it and the
leaders of almost all the important
rations met together and said that
they must declare a total war against
the drug traffickers who are not only
damaging the person's health but also
damaging the culture and heritage of
the country itself. It not only affects
the brain and the central nervous system
but the entire family becomes
completely disrupted and thereby the
society and thereby the entire locality,
then the State, then the whole country.
It is worse than even atomic warfare
where people are killed physically but
this goes on slowly and  damages
specially a
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country like India were we have our
own culture and heritage  which
we are so proud of; there if such
things go on and if we do not stop
them, It would be dangerous. The
recent survey also established that
these traffickers are adopting a very
nefarious manoeuvring by creating
demand for these drugs from the
very childhood. The age group of
11 to 25 years was found to b the
target group and they are utilising
these drugs in ice-creams in small
quantities so that the things which
are attractive to a child, they  give
St in small quantity so that a demand
is created, a market is created and
they are forced to purchase the same.
They are forced even to take away
the ornaments of the mother and
buy these drugs from outside.
Therefore, it calls for a very heavy
punishment and deterrent measures.
Sir, while taking deterrent measures
against the culprits, it IS also necess
ary to look after those children who
have already become addicted.
Therefore, the. Minister of Social
Welfare has made an exhaustive acti-
ion plan. Under this plan, 50 coun
selling centres are to be set up in
different parts of the country and
made operational by 31 March
1989. Social workers, voluntary or
ganizations and various leaders  of
the community will take part in this
plan. They will give counsel to the
families affected as to how to get
rid of the drug meanace. Apart
from this, a positive target of 10 de
addiction  centres in metropolitan
cities by Marh 31, 1989, has been
set by the Prime Minister. Also five
after-care centres have to be set
up by 31 March, 1989 all over the
country We are giving building
grants for these conselling and de
addiction centres. In order to make
this plan work, training of knowledge
able persons, who will work in these
centres, 1is also necessary and  for
that purpose training of functiona

ries  of Government and
non-Government organizations
has also started. Thirty

such training courses are to be
completed by 31 March, 1989. Four
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regional workshops on drug abuse and
prevention have to be completed by the
same date. Such courses and workshops
have already started in various parts of
the country.

Then come the setting up of the
machinery  for  administering  and
monitoring the implementation, pro-
gramme development and strengthening
of the National Institute of Social Defence
for Training and , Research and setting up
of a documentation centre In 1985-86, the
number of counselling centres sanctioned
and set up by the Minister of Social
Welfare was 7. In 1987-88 it was 21. The
total number of counselling centres at
present functioning throughout the
country is 28. The number of de-addiction
centres sanctioned in 1986-87 was one. In
1987-88 it was 7. The total number of de-
addiction centres functioning now is 8.
Besides these, all the State Governments
have been asked to set up beds in their
respective medical colleges which are
under Government control. . The Central
Government will give as grant a sum of
Rs. 50 lakhs if sufficient space is allotted
for the purpose of treating drug-addicted
patients. A 30-bedded hospital is to be
started in Delhi. Several hospitals will be
set up in the South also. Research centres
are also being created. The Post-Graduate
Institute in Chandigarh and the JIPMER
Hospital in Pondicherry are aiso being
utilised for the par-pose of setting up
these  centres.

In the country, now there are
642 beds for treating addicts as indoor
patients. In 1985, 11,489
patients were treated: in 1986, 14,489;
and in 1987, 11,660. Under the
directives of the Prime Minister, 30
beds have been provided in the All India
Institute of Medical Sciences.

SHRI VISHWA BANDHU GUPTA
: How will it go down in 1988 ? It came
down from 14,489 in 1986 to 11,660 in
1987.

SHRI AJIT PANIJA : It canu down
for this reason. It
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that the indoor patients who were cured
went back. If they are cured and have
gone back then the number of incoming
patients  reduces, it means the
counselling  centres are  working
properly. During 1987, it came down. In
1988 we have noticed an increase. That
means there is relapse in some patients
who went back after being cured. So
relapse cases are coming in. Therefore,
in some centres we find the numbers
have gone up and in some centres the
numbers have come down. But these are
figures of indoor patients. Therefore, it
appears that consciousness is coming,
awareness is coming, and gradually the
numbers are coming down. Under the
Prime Minister's directive 30 beds have
been provided in the All India Institute
of Medical Sciences, New Delhi. This is
in addition to the 30 units in GBP
Hospital, New Delhi, Sucheta Kripalani
Hospital, New Delhi, Safdarjung
Hospital, New Delhi, Guru Teg Bahadur
Hospital, New Delhi and Ram Manohar
Lohia Hospital, New Delhi. The total
number in Delhi has come up 218 which
can look after 3,000 indoor patients in a
year. As already stated, in Chandigarh
and JIPMER it has already been set up
and several additional units with an
approximate cost of Rs. 295.5 lakhs in
1988-89 and Rs.-337.5 lakhs in 1989-90
have been sanctioned for this purpose.
The future plan, as I have already said, is
for all the State Governments to set up
units immediately in their states and Rs.
55 lakhs grant will be made straightway
by the Centre but the recurring ex-
penditure shall have to be borne by the
State Governments.

So far as major plan activities of the
Action Plan are concerned, I may tell
you, especially those honourable
Members who spoke about education
and also treatment, there are proposals
for setting up of 30-bed de-addiction
units in the country in almost all the
States, mobilising State programme units
for implementation of drug ¢ de-
addiction pro-
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grammes, collection of quarterly data
regarding number of facilities available
in the country number of new facilities
available in the country and number of
new facilities set up and types of drug
abuses found. Five regional workshops
are also being organised. Of these five
workshops one was held at Hyderabad
from 15th to 17th July, one at Bombay
from 29th to 31st July, one is going to
be held at Guwahati from 9th to llth
September one at Srinagar from 7th to
9th October and one at Madras from
25th to 27th November. These are this
year's targets. So far as welfare
measures and remedial measures are
concerned, steps are being taken in
respect thereof.

I have taken note of the point made
by Mr. Jagesh Desai. I do not know
which officer Mr. Desai met. But we find
from the record that the facts are
otherwise. We find that only in narcotic
drugs we have paid rewards to the
informers. Nomber of cases 306. Number
of officers and informers : officers 1795
and informers 95 to whom rewards were
given in 1985. The total amount was Rs.
3,006,000 in 1985. In 1986 the total
amount given as rewards was Rs.
68,13,000. In 1988 up to June the total
amount of rewards given has been Rs.
17,47,000 of which the number of
officers who got the rewards was 412 and
the number o informers who got the
rewards wa 19. Therefore, it is not a fact
tha rewards are not given.

THE VICE CHAIRMAN (SHRI H.
HANUMANTHAPPA) : The point was
of delay because of labo ratories.

SHRI AJIT PANJA : That is the
second point, that because of the
laboratories there was delay. We ha d
difficulties regarding laboratories'-We
are trying to purchase equipr ment and
provide the same to ous laboratories so
that testing of drug, can be expedited.
Acetic anhydride which is manufactured
in India and wused for industrial
requirements, nt being smuggled into
Burma and is
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Burma the same is used for converting
the opium into heroin or morphine and
then into heroin and is sent back to
various parts. We have stopped that by
declaring a 100 km belt along the Indo-
Burma border declaring it (Acetic
Anhydride) to be specified goods
required to be declared to the Police,
failing which the same would be liable to
confisca-tioni. Now,' the drug traffickers
have changed their manoeuvres and have
gone to different kinds of trafficking and
we cannot stop it. We have, therefore,
collected a type of kits made by the UN.
The United Nations, that is, the World
Health Organization, after examination
of the various aspects of the matter, has
made out a kit, a type of laboratory kit, a
mobile one, which can instantly test any
type of drug that is used by various
colour patterns. So far from the UN we
have got 400 testing ,kits already and
these have been supplied to the various
parts of the country. A hundred more
refills have arrived and we are also going
to send them to various parts of the
country.

So far as the testing laboratories
are concerned, we are faking advan
tage of all the State forensic
laboratories wherever testing
is necessary. Not all laboratories can do
it since particular type of equipment is
required. Since the 1985 Act came it
force, every effort has been made to see
that testing takes place in proper time
and then the reward is given in time. But
here we had a difficulty. So far as
destruction is concerned, on which many
honourable Members made some points,
I would like to say one thing. The law as
it stood tinder the 1985 Act stipulated
that after we seize a particular type of
cocaine or hero in or any psychotropic
substa-tance, we have to bring it to the
notice of the court and unless the court
releases the entire goods, we would be
helpless and, therefore, we could not
destroy the drugs. What used to happen
was that whenever anything happened
relating to 1026 RS—Ii
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this Act anywhere in India, whether in
Arunachal Pradesh or in any other part
of the country, what was seized had to be
transported to the Government factories
in Neemuch or Ghazipur and had to be
destroyed at a particular level of heat.
Otherwise, it does not get destroyed. So
the great infrastructural difficulty arose.
There was the problem of taking so
many policemen to guard those drugs
and to take them all the way to the
factories in Neemuch or Ghazipur.
Therefore, we have already authorised
the various State Governments, whoever
has got the infrastructural facilities, for
the purpose of burning these substances
and they will do so. But still we are
having difficulties since there is no
provision in the law to keep samples and
then call upon the courts to allow
destruction. We are going to amend the
Narcotic Drugs and Psychotropic
Substances Act, taking this into account,
to cure the lacuna and soon that will be
reflected in the new amending Bil!
which will be very soon brought.
forward in the Lok Sabha and in this
House also. Therefore, immediately after
this is done, we will be able to keep sam-
ples and allow destruction.

The other point that we have found
Ms that we have to create confidence in
the minds of the public. In fact, several
honourable Members asked as to where
these are going afterwards. We are
examning the question from another
angle also and we are examining
whether, immediately on seizure, we can
destroy them in public. As you known,
Sir, when these substances, the narcotic
and psychotropic substances, are burnt
inhaling the smoke might cause danger
and, therefore, these things are being
examined by experts . in close liaison
with the Department of Environment and
Forests so that their clearance is also
obtained. We have seen in Thailand, I
myself have seen in Thailand and Burma,
that they obtain clearance under all their
laws and they destory them in public so
that confidence is crea
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ted in the minds of the people. So,
immediately it is destroyed. As soon as
the work I mentioned is over, we will be
able to inform this House as to what
steps we are taking.

Now, so far as the "TV pro grammes
are concerned, we have taken note of the
points made. In fact, in this Cabinet
Sub-Committee, the Minister of State
for Information and Broadcasting is also
a member. This particular point was
emphasised. What is happening is that
they are having 14 serials and the whole
object of the serial is to teach the people
and the youngesters to get rid of the
habit of taking narcotic  and
psychotropic substances and not to
become addicts to them. But the trouble
starts when, if it consists of 14 serials,
one might have seen the first or second
or third serial and might have missed the
last one. It is quite possible.

It is quite possible, therefore, that he
gets the knowledge of availability of all
these things but at the end what is
happening he probably misses it. It is
not like the Ramayana. Therefore, we
are insisting upon the Information and
Broadcasting Ministry that such a serial
on drugs has to be complete in itself. If,
for that reason, the time is to be
extended from 22 minutes to 40
minutes, let it be so. If you show any
film or serial or any short film or
quickies, the message must be complete
in that particular serial itself, and not in
several items. It has to be shown in one
compact time. These are Dbeing
examined, and I am sure that we will
find some solution.

Sir, so far as the point made by Shri
S.S. Ahluwalia about the infrastructure
and police force is concerned, it is a
very genuine point made by the hon.
Member. Sir, we are taking action.
Our informers, our other agencies,
intelligence  agencies, are  giving
information. But the infrastructure is not
with the Nar-otics Control Bureau. What
we do that we take the help of the
Assam Rifles ifit is bordering
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Assam, or the Border Security Force or
sometimes the help of other agencies. To
create another self-contained
infrastructure wholly for narcotics would
be too costly, because, Sir, if we catch
hold of gold there is a return on it; we
deposit it in the Reserve Bank and get a
return. If we catch hold of any other
thing like textiles or electronics, we sell
the same and get a return. In this case the
entire things has to be destroyed. It
cannot be sold anywhere else. No money
can be made out of it. As I said, it is true
that out of that the informer has to be
given 20 per cent of the value and
officers 20 per cent of the value.
Therefore this money is coming out of
the pockets of the people. But we cannot
wait for this. We have established close
monitoring with the Home Department
so that there may not be any difficulty,
and we are getting active assistance. Of
course, the police is busy with law and
order. But whenever we approach them,
help is coming to us. But certainly this
suggestion of the non. Member for
setting up a separate police machinery
for dealing with narcotics traffic has to
be looked into, and we shall do so.
Along with our excise staff and
intelligence, the Action Squad of
Customs help is also coming in for
tackling the narcotics problem;

Sir, Mr. Matto rightly said that since
1985 traffic has increased. The reason is
that before the Act came into force there
was no machinery to monitor. The Act
has come into force, everybody has be-
come alert and, therefore, more in-
formation inputs are coming and that
shows the increase. Previously nobody
used to keep any record. In fact, there
was a time, Sir, when only in ,the
Finance Department the Minister, who
has now gone from our party, would do
only one thing to hit a headline
everyday saying that so and so house has
been raided, so and so income-tax raid
has been done. But not a single action
was taken during that period. Not a
single action against the hard core
traffickers has been taken. It was
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Siven a complete go-bye. The children
of this country got affected. But aec used
to hit headlines like that. But no action
has been taken. What s happening today
? Five per cent )f the total value—that is
the earning made. And here thousands
and lakhs of our children have been
affected in the meantime. This Govern-
ment is not going in that fashion.
Therefore, the Prime Minister has taken
this meeting. The increased traffic
shows in our record because of constant
increase in monitoring.

More stringent punishment
has been suggested by various
Members. As I said, soon it will be
reflected in the amending Bill which
will come in this House. I do not want
to comment until it comes and is passed
in the Lok-Sabha. It has got the
approval of the Cabinet and soon it will
be reflected in the amending Bill which
is coming up.

Sir, the seized articles go back in
the market again. I have already dealt
with that. So far as the question asked
by Shrimati Asima Chatterjee is
concerned, about brown sugar and other
things, we catch these because of our
intelligence activity. As soon as we get
information we take steps. About illegal
cultivation of opium we have already
laid down the licensing policy.

Sir, the illicit cultivation of opium is
allowed only up to 10 acres per licensee.
This is allowed because this is required
for the purpose of several medicines.
Also we cannot stop it because of the
cultivators. Until we find an alternative
crop for these cultivators, we cannot
stop it. In spite of the seat that illicit
cultivation of drugs has been banned -
.we have found illicit cultivation in
U.P. and in Iduki in Kerala. We are
going to destroy such things. There are
various other points. But I understand
that the time is very short. Last but not
the least, it has been suggested that Yoga
system should be introduced. I am
myself a great propounder of Yoga.
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If Yoga system really helps us. then
certainly we will be able to go a long
way.

With these words, I once again want
the blessings of the Elders and request
them to pass the Bill unanimously. It
has to be a total war against the drug
traffickers who are admittedly the
enemies of the country. It is worse than
atomic warfare. With these words, I
request that the Bill be passed.

Al T ww faws: S0 AT
wiEa, SAd § A0 &7 =T & gafar
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FIopuT T
SHRI ~AJIT PANJA: This

question was also looked into. The hon.
Member is saying that if you burn it, it
will go into our noses. Why don't we
dump it in the sea ? We cann't do so. It
might pollute the fish and there might
be fishy things elsewhere.
THE VICE-CHAIRMAN

(SHRI H. HANUMANTHAPPA): The

question is:

"That the Bill to provide for
detention in certain cases for the
purpose of preventing illicit traffic
in narcotic drugs and psychotropic
substances and for matters connected
therewith, as passed by the Lok
Fabha, be taken into considerion"
The motion was adopted
THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA) Now
we shall take up clause-by-clause
consideration of the Bill. Clauses
2to\6 were added to the Bill. Clause 1,
the Enacting Formula, the Preamble
and the Title were added to the Bill.
SHRI AJIT PANJA: Sir, I move :

"That the Bill be passed." The
question was proposed.

SHRI GHULAM RASOOL
MATTO: Sir, the hon.Minister has just
now stated that another Amending Bill

is on the anvil. I would request him that
the cultivation part
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of it should also come under the
purview of the deterent punishment.

SHRI AJIT PANIJA:"Sir, it is not
only the cultivation part of it, but
whatever could be perceived in regard
to the narcotic drugs has been taken up.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA): If
anything is left, then you will have the
benefit of this discussion.

The question is:
"That the Bill be passed." The
motion was adopted.

AUROVILLE FUNDATION BILL,
1988

THE VICE-CHAIRMAN
(SHRIH. HANUMANTHAPPA):
Now. we shall take up the Auroville ,
Foundation Bill, 1988. Mr. Minister

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
P. SHIV SHANKER) : Sir I rise to
move:

That the Bill to provide for the
acquisition and transfer of the
undertakings of Auroville and to vest
such undertakings 'in a foundation
established for the purpose with a
view to making long-term
arrangements for  the better
management and further development
of auroville in accordance with its
original charter and for matters
connected therewith or incidental
thereto be taken into consideration.

Sir, before the House begins
discussion on the Bill, I think it would
be useful if the background o f theis
Bill is briefly explained.

The international cultural township
known as 'Auroville" was set up in
1968 on the basis of a Charter
proclaimed by the Mother, where
people of different countries could live
together in harmony and in one
community, who were expected to
engage in cultural, education, scientific
and other pursuits, aiming at human
unity.
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At the initiative of the Government
of India, UNIESCO passed Resolutions
in 1966, 1968, 1970 and 1983
commending Auroville to those
interested in UNESCO's ideals. They
underlined the importance  that
Auroville had begun to receive at the
international level.

Funds for the development of
Auroville were received from different
organisations in and outside India as
also from the grants received from the
Central and State  Governments
Auroville was making a reasonable
progress. However, serious problems
arose after the Mother left her body in
1973. In order to create Riecessary
conditions in which smooth
development of Auroville could be
ensured, the Central Government was
foced to take over temporarily the
management of Auroville from Sri
Aurobindo Society and others under the
Auroville (Emergency Provisions)
Act, 1980.

Initially, this Act was valid for five
years, but it had to be extended further
in 1985 and 1987 as the efforts made to
arrive at a solution in consultation with
the residents of Auroville and Sri
Aurobindo Society to provide for the
permanent management of Auroville
had not succeeded. Efforts were,
however, continued and a broad
consensus has now emerged that it
would be in the interest of further
development of Auroville to establish a
body corporate called the Auroville
Foundation.

It m3y be mentioned that during
the last 8 years since the take over
of management of Auroville, Auro
ville has developed, and the residents
of Auroville h?.ve taken a number of
initiatives in various fields, "mcludmg
water  afforestation, soil  conser
vation, agriculture, integrated
rural development, education?!
research, scientific research, cottage
industries and computer technology.
The residents of Auroville have
also developed a self organising sys
tem. AU this needs to be encour?ged
and consolidated.



